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RESUME/OF WORK DONE BY LOK SABHA DURING THE THIRTBENTH 
SESSION OF SEVENTH LOK SABHA - NOVEMBER - DECEMBER. 1983 

I. DURATION OF SESSION 

Date: of commencement 15 November, 1983 

Dilte of adjournment sine d". 

Date of prorogation 

Number of days of sittings 

Number of hours of sittin&5 

22 December, 1983 

24 December, 1983 

22 

171 hours and 
58 minutes. 
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SUMMARY 

1. Bills pending at the end or the last session 20 

1. Rill s introduced 15 

3. Bills oppussq at introduction stage 15 

4. Bills "used by Rajya Sabha and laid on the Table 4 

S. Bills passed by Rajya Sabha and returned by Lok Sabha 
with ~ Nil 

6. Bills returned by Rajya Sabha with amendments and 
laid on the Table Nil 

7. Bills passed 17 

8. Bills negatived. Nil 

9. Bills withdrawn Nil 

J(). Hills part.discussed Nil 

11. Motions for adjournment of debate on Bills adopted Nil 

12. Bills referred to Select Committee Nil 

13. Bills referred to Join t Committee 

14. Bills reported .by Selc<.:! Cummittee Nil 

IS. Bills repurted by Joint Committee 

16. Bills originating in amI referred to Joint Committee by 
Rajya Sabhu in respect of which Motion fur concurrence 
~ alll1plcd by Lok S<.lbha Nil 

17. Bills pending ilt the end of the ~  vide Para No. 2$65 
of Lok Sabha Bulletin-Part II, dated 31.12.1983 22 
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15. SPEAICER/DEPUTY SPEAKER/CHAIRMAN 

ReI.renee/ AnllOuncements 

--------------------.------------------------------
Sl. 

No. 

Subject 

1. Roconstitutieo of the Committee 

of Members of Parliameut (oar-

lier constituted on 26-8-83) 

consistinl of 22 Members (15 

Members from Lolt Sabha and 

7 Members from Rajya Sabha) 

in consultation with Chairman, 

Rajya Sabha, to brins about 

ru:oociliation between Niran-

karls and Akalis. 

2. Relinquishing of office by Shri 

Avtar Singh Rilthy, Secm.y-

Goneral, Lok Sabha, on retire· 

ment from llervice with efl'ect 

from 31 December, 1983. 

By whom Date 

Speaker 8.12-1983 

Spahr 22-12-1983 

~ ... --.----. --------

SI. 
No. 

("--
, I. 

2. 

16. STATEMENTS 

(I) Suo motu Stat.menls IIIRd_,lalcl by Mlnlate .. 

under Rule m 

Subject Name of Minister 

2 

nate 

4 

Time 

taken 

H.M. 

RlllardiDl Import or Shri Visbwaoatb Prlttalf 15.11-83 t OS 

Animal Tallow. Sinab 

Government businCII SIt,i Buta Sinlb 
for Monday, the 21st 

and Tuesday, 22nd 

November, 198J: 
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2 3 4 5 

H. M. 
. 3. RcprdiaS price situ.- Shri Pranab Kumar 22-11-8] 007 

tiou. Mukherjee 

4. Ooverameat busiaCII Shri Buta Sialh 2-12-83 020 
for the week com-
meacioa tho 5tb De-
cember, 1983. 

~ Reprding the report- Shri P.C. Sethi 5-12-83 050 
ed statement of tbreat 
to Hindus in PuIijab by 
Shri Jamait Sinlh 
Bbiudrauwale, on De-
cember, I, 1983 at 
Amritsar. 

6. Reprdiq the Com- Shri P.V. Narasimha 5-12-83 o 10 
moDwcalth Heads of Rao 
Governmeat Meetiq 
held in New Delhi 
from 23rd to 29th 
November, 1983. 

1. StatelllOllt oa New Oil Shri Quai Sbaubr 5-12-13 005 
Staib ia Godavari olr- Mishra 
sbore. 

8. Reprdiq arrest of Shri K.P. Sillib Doo 6-12-13 002 
certain Red .. DefeDc:e 
SemceI 0IIicen ill 
CODDeCtion with ... -
pec:ted elPionqe acti-
vities. 

9. GovenuneDt buai .... Ibri Bula Siaab 9-12-13 020 
for the week COIDIIIeDC-

iDa the 12th December. 
1983. 



2 

)0. Regardinl the cspionaac 
activities of certain 
persons including re-
tired officers of the 
Defeoc:e Services. 

J J. Government business 
for the week commenc-
ing the . 19th Decem· 
ber, 1983. 

32 
3 

Shri p. C. Sethi 

Sbri Buta SiDllh 

4 

14-11.83 

16-12·11 

tU) Matten Under Rule 377 

51. 
No. 

1. 

2. 

3. 

Subject 

2 

Need to pass the Land 
Acquisition (Amend-
IDCnt) Bill during the 
current senion in the 
interest of farmers. 

Need to send sufficient 
quaatity or rice to 
Kerala to l'I'event 
public distribution sys-
tem rrom cot/apsing. 

Need to send a team 
of Central Agriculture 
Ministry to Gazipur 
District to advise far-
mers about an alterna-
tive crop in place of 
Kcsari Dul 

Name of the 
Member who 
raised 
matter 

the 

3 

Shri Digambar 
Singh 

Shri V.S. 
Vijayaraghavan 

Shri Zaitlul 
Badler : 

Minister 
who made 
the state. 
n,ent in 
respon!le 
thereto 

4 

r 
I 

r 
r 
f , 
I. 

,', r 
1 : I 

Date 

s 

I 
r 15,11..83 

I 

H. M. 
U 01 

o 26 

Time 
taken 

6 

H. M. 

o 
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R. M. 

4. Irrelular Bupply of Shri Hal'ikesh 

~  88S in certain Bahadur 
districts of Uttar Pra-
desh resulting in mal-
practices. 

5. Need for regular supply Shri R.L.P. 
of coal to small scale Verma 
industries in certain dis-
tricts of Bihar. 

6. Need for early comple. Shri Nircn 
lion of Haldia Perti- Ghosh 
Iizer "'ant. 

I 

I 

I 

7. Need to expedite the Smt. Jayanli I 
establishment of Dickel Patnaik I 

I 
extraction plant in Su- I 
kina area in Cuttack , 
district oC Orissa.. J 

8. Continuous power shor- Shri B.V. Desai 

1 
tage in Kamataka, and 
need Cor direction to its 
neighbouring ~  10 I provide sufficient power. 

I 
I 

9. Non.payment of arrears Shri Mahavir 
, 

of sUlarcane Prasad • to cane- I 
growers in certain dis- , 
triclS of Uttar Pradesh. i 

I 
10. Need to direct CSIR Shri K. 

, 
laboratories to evolve Lakkappa 

, 
technological processes I 
useful to the small scale , 

~  f 
I 

11. Need to reduce the air Prof. P.J. I 
16.U.1I3 I) 11 I fare by Air India on Kuricn 

I the Oulf· Tl'ivandrum 
ICCtor to nrovide ncces- I 
sary relief to Mlllyalees 

1. Iivinl in Gulf countries. 
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H. M. 

12. Not aHowin, to hold a Shri Ram Vilas r 
conference of Hartians Paswan I 
and Tribals in Patna I 
(Bihar) by tbe au- I thorities. 

13. Need for intervention Shl'i Ram Lal 
by Government into the Rahi I discontentment among 
student. of Colleps affi-
liated 10 • Gorakhpur 
University. 

]4. Need to direct public Shrimali Geeta 
fiDaneial institutions not Mukherjee 
to support merger pro-
posal of Indian Alumi-
nium Company with I 
Mahindra & Mahindra I Company and also need 
for the refusal of pro- I 
posed rncrger by Ga- l 
veroment. 

( 
15. Failure of " Madurai Shri Ie. 

Pandia Rajpuram Sugar Mayathevar I 
Mills Private Limited' I to pay arrear. to Iar-
mers and need for iDter- I veotion by Ccatra] t 
Government in this ra- I 
lard. I 

I 
16. Need for fiDanc ia I uai- Shei Mani Ram I 

stance to Haryana and Baari 

J Punjab to IDICt the 
10slCl due to flood •• 

17. Need for mergiD, paper 8bri Jaapal 1 Tec1moloay Institute, SiDP 
PiIDl PIaDt and Contral I Pulp ud Paper .Re- I MarCb IDltitute and ita 

I 
take over by Govern- I meat of IDdia. I 

18. Need to belp labourers, Sbrl Ram I ospcc:iaIly belOllllna to Pyare Paoio 
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H. M. 

backward classes, WOIk- I 
I 

ing In stone quarries J 
of Mirzapur, Uttar 

Pradesh. I 

19. Need to help the fa- Shri Ahmed I milies of those whose Mohammed 

land is being ~ .. d;by Palel I 
ONGC for oil explora-

I tion. 

20. Need for stern action Shri Chandra \ 
against persons engaged Pal Shailani I in illegal felling of 17.11.83 0 IS 
trees. 

~ 
21. Need to stop illegal en· Shrimati Krishna I 

try of foreign Nationals Sahi 

{ especially from Bangla-
desh into India. 

" I 22. Need for sendinll suftl- Prof. Saif-ud-

cient quanties of Din Sot I wheat and rice to J&K 

I 
23. Need for financial assi- Shri ~ I 

stance by -('"entral Go- Shashlri I 
vemment to Indira I 
Gandhi Heart Disease , 
I ~  Plltna. 

24. Need for early comple- Shri Basudcb 
lion of Circular RlIilway Acharya 
Project in Calcutta. 

15. Need to pass the Dowry Shrimati 
Prohibition Bill odurin. Prumila 
tbe CWTCDt lCISiOll. Dandavate 

26. Need to check the acti- Shri Xavier 
vltles of recruiting 1lI- Araltal 
endes and steps to ilbcra-
lise the procedure of sel-
ection of nur5CII ud 

J 
paramedical porsonncl 
lOinl to other countries. 
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H. M. 
_7. Need to restore 'Border Shri H.N. 1 Special pay' to central Bahuguna 

staff located in border 
areas of Uttrakhand. I 
Uttar Pradesh. I 

I 
2R. Need for Or8ilJlisill8 cul- Shri Keyur I 

tural programmes OD Bhushan I 
eve of 'Oanesh Parva' I 
in memory of Maharaja I 
Chakradhar Singh of I 
Raisarh. Madhya Pra- I 
desh. I 

I 
29. Need to withdraw cer- Shri Ram I 

tain acts which have Pyare Panika I 
resulted in closure of 

, 
I brick manufacturing I units leading to large 

scale unemployment. I 
I 

30. Shortage of cement in Shri K. 
Kerala and need for its Kunhambu 
adequate supply. 

31. Need for recoDsideration Shri V.S. I 21.11.830 17 
of the decision reprd- Vijayarilghavan r ina setting up of two I 
supr mills in private I sector in Coimbatore. 

32 Need for help from Shri B.D. 
Central Oovernment to Singh 
Uttar Pradesh iii view 
of power crisis In the 
State due to recent fire 
at Obra Thermal Power 
Station. 

33. Need to send sufficient Stari E. 
quantity of riCe to BalaDandan 
Kerala to prevent pub-
lic diltributioD syatem I from collapaioa. I 

34. Noccl for early Comp1e- 8bri Cbaadradco j lion of Buxer Coilver Pruad Verma 
Dam in Bbojpur. 
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H. M, 
35. Lossos due to heavy Shri Narsing 1 

rain. in Bidar District Suryawanshi I (Kamataka) and need 
for help to the people. I 

36. Need to allow 15% Prof. Narain I weiahtage on Cltistinl Ci .ad P • .rashar 
workload for creation, 
uPiradation and bifur-
cation of eltistina postal 
units in hilly re&ions. 

37. Need to rorm a Parlia- Shri Rajnath 
mentary Committee to Sonkar Shastri 
look Inlo the affllirs of 
Khadi GramudY'Jg. 

38. Procurement of Govern- Shri D.S.A. 
ment supplies from Sivaprakas.1m 
small Scale COllage In-
dustries. 

39. More trains on Dia. Shri Nirm II 1 22.11.83 0 21 
mond.Harbour.Sealdah, Sinha 
Lakshimi Kantapur. 1 
Sealdah and canning. 

1 Sealdab lines and need 
for doubling the railway 
tracks of these lines. ~ 

.w. Attack on Babubali's Shri Satya. 1 , 
statue and throats on narayan 

~ Jain followers in Maha. la't'iys 
falhlrs and nocd for 1 8Aem - action aaainst t 
such persons. 

41. Need to libcralise the Shrlmali Gceta 
subsidy schc'De fpr irri. Mukherjee 
lation purposes 10 as 
to iaclude even those 
farmers who take loans 
from private sources for 
tube. wells, pum" ctc. 

42. Need to enlure .-e,ular Shri Chintamani 
supply of coal aad elec. Jena 
tricity to P+rtillzer 
Plant at Talcber,'Orilla. 

I 
--. 
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53. Distress sale of pad- Shri Braja 
dy and rice in Mohan Mo-
Orissa. hanty 

54. Need for opening a Shri Ram 
cooperative supr mill Lal Rahi 

J 
in Machharheta, ncar 
Lalpur Bazar (Sitapur) 
Uttar Pradesh. 

55. Need to give alternative Dr. Subra. I 
House sites to Schedu- maniam Swamy I 

led Caste families living 

/ in Cbakdeo village in 
District Salara Maha- I 
rashtra. 

56. Need for a ~  to Shri Uma 
consider the problems Kant Mi&hra 
arising out of the clo-
sure of brick kilns. 

57. Unsatisfactory working Shri Navin 
of communication faci- Ravani 
liliOli in Amreli District, 
Gujarat. 

58. Non-payment of suaar- Shri Harikesh 
cane arrears to cane Bahadur 
growers in Eastern 
Uttar Pradesh. 

5.12.83 0 I.S 59. Industrialisation of Said- Shri RlUnath 
pur constituency of Sonkar Shastri 
Uttar Pradesh. 

60. Need for improving the Dr. A. Kala-
working conditions of nidhi 
medical representatives. 

61. Demands of Ticket Shri Ramavatar 
I' checking Starr of Indiaa Shastri 

I 
Railways. 

6l.. Need for resolving the Shri Satya_ 
deadlock between sadhan Cha-
IDIlJUIIement and starr lcraborty I 
of Canara Bank. I 
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63. Neod for financial ass is- Shri Ram 

I taDoc to complete on- Pyare Panika 

goiDg irrigation projects 
in Mirzapur 

I 
64. Noed for financial assis- Shri Zainul 

f tance and employment Balher 
to people of Gbazipur I 
in view of famine and 

J floods in recent years. 

65. Need ror early cons- Shrl K. 
truction of an over- Kunhambu 
bridle at level crossin; 
on Francis Road ID 

Calicut. 

66. Stoppqe of trains like Shri PLlChala-
G.T., Howrah ElIPrcss, palli Pen- I 
Tamil " Ildu ~  chalaliah I 
etc. at Sulurpet  station. I 

I 67. Dclay in starti"* ex- Shrl V.S. I 
press trains from Tri- Vijayaralha-

I vaodrum to Bonpin- vao 
pon and Abmeda-

I bad. 

68. Need for research for Prof. Ajit I 
extractinl oil from Kumar Mehta I 
coal. I 

69. Need for strenadlmiDa Sbrl Ananda I 6.12.83 0 14 

tbe deployment of Bor- Pathak 
deT Security Forde and I 
Seltinl up of : more 

I 

checkposts to ~  
terrorist activltlis of 
armed dacoils· and 
smUi8lers in We,t Di-
najpur diltrict. 

70. Need for inftStisation Shri Baburao 
into recenl fites at Paranjpe 
Dbanpur open CMt coal 
mine, Shedol district, 
Madhya Pradesh. 

_.,--_._._._----._ ....•.... _ .. __ .. 
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71. Need for construction Shri Rasa 

of direct rail link Behan Bchra 
between Talcher and 
Sambalpur in Orissa. 

72. Need to chock spurt in Shri Arun 
I tea prices and to ensure Kumar Nohru 
I 

its rOlular supply. J 
73. Irregularities in the Shri B.D. 1 examinations conducted Sinah 

by the Railway Service 
Commission, Allaha-
bad. 

74. Need for allocatin& Shri Harish 
more funds in current Rawa! 
and next five year plan 
for overall development 
of Uttar Pradesh. 

75. Investigation into the Shri K. I 
malpractices indul,ed Lakkappa I 
in by blood banks ope- I rated by private aaen. 
des. , 

76. Need for droppinl the Shri Dajubon I 
scheme of R.ailway R. Kharlukhi I 
Terminal at Dymlhat in I 
Meahalaya. 

t 
77. Need for aUlmeDtiDg Shrimati JayaDti M2·15. 0 If. 

~ the tempo of cotl ex. Patoaik I 
pl0y-tion in Orissa. I 

78. Need to provide Imme· Shrl Satyenara- I diato medical assistance yan Jatiya 
to people or Gumanpura 

I Villaae, DhiDd, where 
children are dyln. of a I 
m),stry disease. 

~  . 
79. Need to ~  the Shri N. Sel- : .. 

Sethsamudrum Canal varaju , 
Project. I 
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80. Power crisis in Uttar Shri Brijcndra I 

Pradesb. Pal Singh i 

I 81. Need for redressing tile Sllri Basud:b I grievllDces of Loco Acharya I 
Running Staff. J 

82. Need for remedial Shri Darur 1 
measures to con trol tbe Pullaiah I disla5e in cotton crop I unoer TUlllbhadra Pro- I 
jecI command area. I 

I 
83. Need for removing the Shri T. S. I 

deficiencies/shortcomings Nesi I 

in development. pro- I grammcs for hilly and I backward areas. I 
I 

84. Facility for inland water Shri N. Dennis I 
transport between Kanya- I 

I kumari and Ernakulam. I 
I 

85. Need to withdraw Shri Jitendra J 
Evacuee Property Act, Prasada I 1950 and Enemy Pro-
perly Act, 1968. 

~ 86. Pligbt of Journalists and Sbri Sushil 8-12-83 0 17 
non-journalists WOrking Bhattacharya 
in certain newspaper I 
establishments. I 

I 
87. Need the Shri Skarlah 

1 to convert I present telephone cx- Thomas I 
cba.nac at Pathanapurm . I 
(Quilon District) iato an I automatic exchange. 

88. Need for providilll Sbri JqpaJ I telephones In bcJcJ.. oC Sinp J doctors of Safdarjuoa I Hospital who are dealID, 
with Neuro Surpry 
c:ueI. 
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89_ Functioning of I.D.P.L. Shri Ram I and incident of explosbn Vilas Pasw:\'1 
I in its plant at Muza ITar-

I pur. 

90. Layoff in Ideal dairy Shri Nalhu , 
Raniwada (Rajasthan). Ram Mirdha 

resulting in hardship to I 
poor milk producing I 
farllW'rs. I 

Shri Vird'li 
I 

91. Need for schemes for I 
providing drinking water Chander Jain 

J to desert areas of 
Rajasthan. 

92. Need for measures for Shri Ajoy 1 
the proll'ClS and develop- Biswas 

I ment of Tripura. 

93. Payment of bonus Shri P. Shan-
I 

to I 
Government employees mUlam. 
of Pondicberry. 

94. Need to constitute a Shri B.D. 
National Council for Sinlh 
development of scienti-
fic outlook ift tbe 

I country. 
I 

95. Non-implementation of Prof. I\'arain t 12-12-83 0 l( 
the assurance given by Chand Parashar 
the management of , 
cement factory set up in I 
Bilaspur (Himachal 

, 

Pradesh) regardinl em- l ployment of local 
people. f 

96. Need for measures to Shri Harikesh I 
I improve economiC con- Bahadur , 

dltion of weavers. I 
97. Need to fill up • imme- Shrimati Geet. 

dlately the vacanl posts Mukherjee 
of judges in Calcutta 
Hlab Court. 

-..... ....---
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98. Need for rehabilitation Shri Anantha I and financial assistance RamulI! Mallu 

to displaced families of 
, 

villaBes of Kolhapur I 
Taluk in Mehboobnagar I 
district of Andhra I 

J radesh. I 
I 

9'J. Need to set up a ps- Shri R. P. I 
based fertilizer plant in Gaekwad 

J Gujarat. 

100. Payment of ad-hoc Shri Eduardo 1 
bonull to Government Falelro I 
employees of Goa, t 

Daman and Diu Admi- I 
nislration. I 

f 
101. Need of early . finali- Shri Somnath 

,I 
I sat ion of bonus Chatterjee I 

formula and its payment I 
to em,loyecs of Direc-

i torale of Printinl. 

102. RestoratieD of areas Shri Blijubon I 
known .s Blocks . I and R.lCbarluldli 

J II to the Jaintia Hill. 
district of Mcghal.ya. 

1 103. Need to declare support Shri Krishna 
pr:ce of Jowar and to Kumar Goyal I 
ODlUTe ita procurement. J 

104. Need for provididS ett- Shrimati "ratftila 
I 

couragement 10 those Dandavate 

f 

13-12-83 0 14 

who limit their families. 

105. Need to conslruct dams Sbri Ram Lal 
on rivera where Hoods Rabi 
cauae a areal havte. 

I 106. Need to provide stable Shri ArjuD 
telecommunicatioll faci .. gedd 

litiea In flood prone 
.coutal areas or ~  I 

107. Need to set up a: heavy ShrINaraiD, I indusUy in Bi"-DiI- Sd!7awanabl 

I triet. 
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117. Irregular supply of elec-
tricity to Jodhpur, 
affectinl industries etc. 
and need for early con-
struction of 220 K V 
line. 

118. Training and otber faci-
lities to fishermen. 

119. . Black listiq of a tea 
company involved in 
tax evasion. 

120. Decision of Bangladesh 
Government to sell 

~  Indians in 
Bangladesh. 

121. Need to check uncon-
trolled mining in Saur 
Valley in Pithorqarb. 

122. Need 10 apply laws rre-
lating to mJDlmum 
wages and working c ,n-
ditions to bidi workers. 

123. Non-aVllllability of drink-
ing water and electricity 
in Bihar. 

124. Need to protect the in-
tm'ests of weaven of 
Kerala engqed in 
manufacture of 'Janata 
Dhotr in bandloom 
sector. 

17.5. Need to declare TriV8D-
drum airport • an 
International airpOrt. 

126. Need to set up a 'Gaqa 
Board' on the liaea of 
Brahmaputra Board for 
controlling floods in 
Ganga river. 

46 
3 

Sbri Virdbi 
Chander Jain 

Shri Baburao 
Paranjpe 

Shri Cbaadra 
Pal ShaUanl 

Shri Chitta 
Basu 

Shri Harish 
Rawat 

Sbri Madhav 
Rao Seindia 

Shri Chandra-
deo Prasad 
Verma 

Shri V.S. 
Vijayaraghavan 

Prof. P.J. 
~  

Bbri Zainul 
BasbIr 

1 
I 
I 

l 
I 
I 
I 

I 
I 
I 

I 
I 
I 
I 
I 

, 

J 

1 

I 
I 

.. 5 6 

H. M. 

15-12-83 o 14 



47 

1 2 3 4 S 6 

H. M. 

~  Need to refix tbe cllai- Shrl B.D. 
bility age at 28 years Sinab 
for examinations con-
ducted by U.P.S.C. 

]28. Financial assistance to Sbrl Bajubon 
the people of Megha- R. Kharlukhi 
laya who suffered heavy 
losses due 10 hailstorm 
in May, 1983. 

129. Need for sufficient funds Shri Sat)'8lo-
for repair and for sett- pal Misra 
ing up ac aptive Power 
Plant at Haldia Unit of 
Hindulltan Fertilizer I 
Corporation. I 

130. Need for central assis- Shri Ramava- I 19-12-83 0 IS 
tance to the Stale of tar Shutri I 
Bihar to complete the I schemes of drinking 
water supply for Patna, 

I 

Ranchi and Dhaobad. I 
131. Need to set up a Super Shri Virdhi I 

Zinc Smelter Plant dur- ChaDdcr Jain 

I ina current five year 
plan in Chittoraarh 
District. I 

I 
132. Need to revive 'Uvali' Shri Bhuba- I 

I Irriaation Project over IlCIwar Bhuyan I 
»atba river in Assam. I 

133. Need to expedite the Shrl Cblnta-
scuina up of a unit of mani PaniJrahi 
Electronic Telepbone 
Industry at Bhubaoel-
war. J 

134. Delay in constructing Shri l.aksbman 1 proposed fishing har- Mallick I 
bour at Paradip, orillB. J 

135. Need to provide immo-
I 

Sbri J/teadra I diatc Rlief to malaria PruacIa 
affected people of Shah- I 
jahanpur. Uttar Pra-

I dcsh. 
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136. Need to witbdraw the Sbri I.S. Patil 
proposed hike in sarvice 
charges levied by Mor. 
mugao Port Trust, Goa. 

137. Central belp to Uttar Shri Uma 
Pradesh to colllplete K:aat MMbra 
ongoing irrigation pro· 
jects. 

138. Funds for Bijnore Su.gar Shri MaDia! 1 20.12..83 0 1$ 
Mills for its moderni· Ram ~  

lation. I 

139. Demands of workers of Shri Chandra I 
Bijli Cotton Mills, Pal Shailani I 

Hathras, Uttar Pradesh. 

140. Need to enforce drug Shri A. K.. 
5tandarads by Stat.! Balan 
Drug CODtrol Authori. 
ties. 

141. expedite 
I 

Need to the Dr. Krupa-

I setting up of a Super lindhu Bboi 
Thermal Power Station I 
Dear Brajraj Nagar, I 

District ~  j Orissa. 

142. Repurcussions of, !pulti- Dr. A Kala-
storeyed buildinJII on llidbi 
water supply etc. III 
Madras, 

143. Need to provide runds Shri Rlam )'yare 
under NREP to Mirza- l'anlka 
pur for relief works. 

144. Need to improve the Sbri Madbav. 
workins or ~ f!)l' rao ~  

implementation or pro-
gressive prosrammps. 

145. Need to c:onstruot an ~ 
over-bridge near ~  l..,.i 
Deshwar Railway Sta. PatnaiJc 
tion. 
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146. Need to ~ tbe 
wheat quota for RoltJr 
flour Mills of Orissa. 

147. Need to control decliae 
in elephant population 
in Nat ional . P .\fk, 
Similip" (OrisslU 1. ... 1 
need to stop· Ivory 
trade. 

148. Need to construl;t brl· 
dges on rivers i,n and 
around Sitapur. 

149. Need to diveraif)' and 
develop Bharat Brakes 
and Valves Ltd.; Cal-
cutta and to retain its 
separate identity., 

ISO. Delay in running the 
announced 'Sabarmati 
Express' on Gunna-
Maksi Line. 

lSI. Criteria for selection of 
persons in cultural ex-
change programmes. 

IS2. Need to open a T.V. 
relay station at Amreli 
for benefit of rural po-
pulation. 

IS3. Need for adequate ar-, 
rangemcnts for tile pur-
chase of paddy ill cer-
tain districts of ,Bihar. 

1'4. Need for Contrli) Go-
vemment'. approval to 
the multi-purpose Bee-
salpur Dam Scbtme in 
Tonk ~ Ra-
jasthan. 

--- ~ ~ 

3 

Shri Harihar 
!oren 

Shri Manmohan 
Tudu 

Shri Ram Lal 
Rahi 

Shri Ajit 
KuJJW' Saha 

Dr. Vuant 
Kumar P Jndit 

Prof. Saif-ud-
Din Soz 

Shri Navin 
Ravani 

AlhA D.L. 
BA44lla 

Shri Banwari 
Lal 

.' 

4 6 

H. M. 

21-12-83 o 1!i 

, 

J 

1 

., 
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155. Implementation of tbe Sbri Vttam 

principle regard ina oa- Rathod 
rity between the pricca 
of raw cottOQ and the 
finisbed goods. 

1S6. Need for granting Cen- Shri Braja 
tral permission to have Mohan 
'Son-Et-Lumiere' at Mohanty 
Konark Temple for pro-
motion of tourism. 

157. Need for upBradation Sbri Ram 
of Kbanpur Ahir Flaa Singh Yadav 
Railway Station. 

158. Need to popularise tbe Shri Abdul 
Kashmiri bandicrafts. Rashid Kabuli 

I 
159. Need to control the Shrimati ~ 22-12-83 0 29 

price of tea by lelling Kishori I 
tea at a fixed price by Sinha 

, 
NAFED and NCCF I throuJhout tbe country. 

J6O. Need for early expan- Shri Krishna 
sion of Durgapur Feni- Chandra 
liar Plant. Halder 

161. Irregular service of ships Sbri Baburao 
of Shipping Corporation Paranjpe 
of India from Andaman-
Nicobar Island. to Cal-
cutta and Madraa. 

11'i2. Delay in crushing of Shri lqpaJ 
supreane by Iqbalpur Sinp 
Saaar Factory, Saharu- , 
pur aDd nOD-payment I of arrears to .QIUCUIC 
growen by it. I 

I 163. Lack of facili ties to la- Shri ".P. 
bourers workiug ill Yadav 
atone quarry at Bhav- I lIathpur by the co.. 
tncton. 
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164. 

165. 

166. 

167. 

168. 

169. 

2 

Need to lodae a protelt 
with U.K. for wroDi 
deplction of Netaji. 
Subhash Chandra Bole 
in a film produced by 
Grenada T. V. and to 
ban its screoniDi ia 
India. 

Implementation of Pale-
kar Award. 

Inconvenience to passon-
sen travelliol from 
Delhi to Alra and 
Mathura. 

Diacrimioatioll in alvinl 
special allowance to 
Central Govemment 
Employees of North 
&stem region. 

Need to convert Pama-
Gaya sinlle railway line 
into double line. 

Irregular supply of food 
grains by State Food 
Corporation lodown of 
Patna to fair price 
shops. 

51 
3 

Shri Chitta 
Basu 

Shri Mool 
Chand Daga 

Sbri Rajesh 
Kumar Singh 

Shri 4.joy 
Biswas 

Shri Chandra-
deo Prasad I Verma I 

Shri Ramavatar j 
Shutri 

4 6 

H.M 
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17. STATEMENT SHOWING TIME TAKEN ON VARIOUS 

KINDS OF BUsiNEsS • 
~ -.--------

Business 

BILLS 

(a) Government Bills 

(b) Private Members' Bills 

BUDGETS 

. tlrtle 
taken 

H.M .. 

-43 32 

.6 48 

<a) Railway Budget 2 39 

(b\ General Budget 2 40 

CALLING ATTENTION NOTICES <Rule 197) 16 is 
DISCUSSIONS 

<a) Short Duration DiscussionS (Ru1t! '193) 25 40 

(b) Half-an-Hour Discussions (Rule 5.5) 6 ~  

. MATTERS UNDER RULE 377 

MOTIONS 

<a> Motion under 'Rules 191 aDd 342 

(b) Motions undet Rule 388 

QUESTIONS 

RESOLUTIONS 

<a> Government Resolutions 

(b) Statutory Resolutions 

(c) Private Membeb' Resolutions 

It ]0 

13 19 

" 21 

20 48 

STATEMENTS (Rule 372) 3 ]9 

OTHER MATTERS such as Oaths or Affirma- 10 09 
_tions. Papers laid on Table, Questions 
of Privileges, Obituary Reference., Points 
of Orders, ele. 

171 58 

Percentage to 
tile total time 
taken 

25.3 
4.0 

1.5 

1.5 

9.6 

]4.9 

4.1 

2.4 

7.8 

0.2 

12.1 

2.4 

].5 

t.9 

1.9 

5.9 

100.0 

*Joint discussion look place on seven Statutory Resolutions (vldt Statement 
No. 13 (ii) SI. Nos 2 to 8] and motions for consideration of the connected 
Government Bills (vide Statement No. 2 (I) 51. No. 1 to 4, 7, 8 and 10.] 
Time takeD on the joint discuuioD baa been abown under Government 
Bill •• 




